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IN THE HON'BLE NATIONAL GREEN TRIBUNAL 

IN THE MATTER OF: 

PRINCIPAL BENCH, NEW DELHI 

KAUSHALYA SHARMA 

ORIGINAL APPLICATION NO. 698 OF 2023 

1 

MATHURA VRINDAVAN DEVELOPMENTAUTHORITY & ANR. 

RESPONDENTS 

2. 

ACTION TAKEN REPORT IN COMPLIANCE WITH ORDER 

DATED 02.02.2024 PASSED BY THIS HON'BLE TRIBUNAL ON 

THE BEHALF OF RESPONDENT N0. 1 MATHURA 

VRINDAVAN DEVELOPMENT AUTHORITY 

ty 

VERSUS 

MOST RESPECTFULLY SHOWETH: 

...APPLICANT 

That the captioned original application has been filed before this 

Hon'ble Tribunal by the Applicant being a member of the group 

housing situated at Plot No. GH � 06, under the Rukmani Vihar 

Residential Scheme of the Respondent No.1 seeking several 

directions against the Respondent No.2 for violating the norms 

of GO isSued by the Housing & Urban Planning Department of 

the Government of Uttar Pradesh. 

AE 

That the site in question was developed by Respondent No. 2 ie. 

'M/s Paras Realtech Limited.' on Plot No, Gll-06 w hich was 
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3. 

approved by the Respondent No.I after submission of the group 

housing plan as per the conform standards. The Respondent No. I 

sanctioned a map under the prescribed terms and conditions 

bearing Map No.162/ V-10-1I dated 26.11.2010. 

That the abovecaptioned application was listed before this 

Hon'ble Tribunal on 10.11.2023 wherein this Hon'ble Tribunal 

was pleased to pass the following order: 

"4. In view of the averments made in the 
application, we also consider it appropriate that 
a Joint Committee be constituted to verify the 
factual position and suggest appropriate 
remedial action. Accordingly, we constitute a 
Joint Committee comprising of representatives 
of CPCB, State PCB and District Magistrate, 

Mathura and direct the same to mneet within two 
weeks, undertake visits to the site, look into the 
grievances of the applicant, associate the 
applicant and representative of the concerned 
project proponent, verify the factual position 
and suggest appropriate remedial action. The 
State PCB will be the nodal agency for 
coordination and compliance. 
5. Factual and Action taken Report may be 
submitted within two months by e-nail at 
judicial-ngt@gov.in preferably in the form of 
searchable PDF/OCR Supported PDF and not 
in the form of Image PDE 6. List for further 
consideration on 02.02.2024. 

7. A copy of this order, along with a copy of the 
application and documents attached with the 
same, be forwarded to CPCB, State PCB, nd 
District Mugistrate, Mathura by e-mail for 
requisite compliance. 
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S. 

That in compliance with the aforementioncd order dated 

10.11.2023 the answering Respondent filed its detailed reply 

affidavit on 01.02.2024. 

Thereafter, the abovecaptioned matter was listed on 02.02.2024, 

wherein this Hon'ble Tribunal wherein this Hon'ble Tribunal was 

pleased to pass the following order: 

2. The Tribunal by order dated 10.11.2023 had 

constituted a joint Committee with the direction to the 

Committee to visit the site, look into the grievance of the 

applicant and verify the factual position and suggest 
remedial measures. 
3. The joint Committee has filed the factual and action 

taken report on 30. 01.2024 reflecting following gross 
violations by the respondent no. 2: 

"3.0 Observations and Findings 
On the basis of site inspection and information 
submited by applicant and project proponent 
during inspection, observations and findings of 
Joint committee are as follows: 

1. M/s Paras Realtech Ltd. (Paras Pride) is 
situated at Plot No.GH-06, Rukmani Vihar 

Avasiva Yojna, Vrindavan, Tehsil & District 
Mathura. The Geo-Coordinates of the Ms 
Paras Realtech Ltd. (Paras Pride) in Plot No. 
GI-I-06, Rukmani Vihar Avasiya Yojna, 
Vrindavan, Tehsil & District-Mathura are 
Latitude-27. 565736 & Longitude-77.660250. 

2. As per the map provided by project proponent, 
the total area of the housing colony is 6997.90 

Sqm. and built-up area is 13593.04 Sqm. (Block 
No.-1 to 8 (Block 1-1814.546 Sym, Block 2 
1420.486 Sqm, Block 3-121I. 236 Sqm, Block 4 

Block 2044. 191 Sqm, Block 5-2048.216. 
61511.991, Block 7-1814.546. Block 

l696 640), Shopping31. 195 Sqm). The sul 
coony (onsrcted Gt4th tloor The appnoved 
map from Conern uthority is nneuure-l 
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3. Builder has not developed uny specific site for 
solid wUste colleetion however, represcntative 
informedl that Ngr Niyam luily collected solid 
wUste from inside bins of project rea f'or 

disyosal at desigated site of Nugar Nigam. 
4. Projct Proponent has ot obtained OC 

from U.P Pollution Cntrol Board 
Project proponent hus t obtained 

occupamcy certificute from Muthura Vrindavan 
Development Authority. 
6. Two os. of Rain Water llurvesting ure 

installed in premises but arc found cluged und 
cOntuminated during inspeclion. 
7. Projet proponent is dischurging untreated 

sewuge into MVDA sewerage network. 
8. Projet Proponent has installed two nos. Boe 
wells inside premised for meeting water supply 
requirement but huve not obtuined pernmission 
from CGWA/CGWB. 
9. The Exhaust/Stack height of DG set installed 

in premises is nol as per norms. 
10. Builder has not developed proper green belt 
urea of 4191.852 sy m mentioned in plan. Only 
Two plants found inside project area. 
1. Regional Of/ice, U.P Pollution Control 
Board, Muthuru vide letter no,-1456/) 
109/2024 Dated- 10.01.2024 has sought 

information from project proponent but project 
proponent has not provided 2 detailed 
information about project. Copy of letter is 
annexed at Annexure-2. 
12. Regional Office, U.P Pollution Control 
Board, Mathura vide letter no-1459/0-109/20024 
Dated-||.01.2024 (Annexure-3) and reminder 
letter no.-1490/0-1(09/2024 dated-24.01.2024 
has sought information lelarification from Vice 
Chancellor Mathura Vrindavan Development 
Authority, Mathura M/s Paras Realtech Lid. 
(Paras Pride Project) located in Rukmini Vihar: 
Vrindavan, Mathura. Reply/lnformation is still 
uwaited fom Mathura Vrinduvan Development 
Authority Annexure-4. 
13. Photographs taken at the time of inspection 
of M/s Puras Realtech Ltd. (Paras). " 

4.0 Recommendations 
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1. Project proponent to obtain Occupancy 
certificale from MVDA and NOC from UPPCB 
respectively. 
2. Project proponent to obtain permission from 
CGWA/CGWB for withdrawal ofground water 

from Boe wells installed inside premises. 
3. Project proponent to operate DG set only 
after ensuring appropriate stack height. 
4. Project proponent to ensure that RWH is 

cleaned and RWHs are made operational as per 
norms and only ain water is discharged into 
RWH pits. 
J. Project proponent to ensure Green Belt and 

parking norms as per approved plan ofMVDA. 
6. MVDA to provide status and ensure 
compliance of Green Belt and Parking norms as 
per approved plan of MVDA.'" 

4. A reply on behalf of the respondent n0. 1 has been 
filed mainly touching upon the action relating to 
maintaining the greenery and plantation of trees. 
Learned Counsel appearing for respondent no. I 
submits that due action in terns of the findings in the 
joint inspection report and the recommendations made 
therein will be taken by the respondent no. 1 and action 
taken report will be submitted before the Tribunal. 
5. A reply on behalf of respondent no. 2 has also been 
filed but learned Counsel appearing for respondent no. 
2 submits that since he has been recently engaged 

therefore, he could not prepare the matter and has 
sought adjournment. 
6. Let the action taken report by respondent no. 1 be 
filed at least one week before the next date of hearing 
by e-mail at judicial-ngr@gov in preferably in the form 

of searchable PDF/ OCR Support PDF and not in the 
form of lmage PDE 7. List on 18.04. 2024. " 

That in compliance with the abovementioned order dated 

02.02.2024, the Junior Engineer visited the site on 01.04.2024 

and found that the following actions have been taken by 

Respondent No. 02 in the project in question: 
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A. The Respondent No. 02 has completed the work of green 

belt in 10% of plot area in terms of the sanctioned map. 

Some of the photographs of completed green belt are 

annexed herewith and marked as ANNEXURE � I 

B. Further, the rain water harvesting pits which were found 

clogged and contaminated, during the inspection of Joint 

Committee, were found to be clean and it is viable to use 

for the purpose of rain water harvesting at the questioned 

site. The photograph of cleaned RWH pit is annexed 

herewith and marked as ANNEXURE - II 

C. The Respondent No. 2 has corrected the position and 

height of exhaust pipe of DG set. The photograph of the 

corrected position of pipe of DG set is annexed herewith 

and marked as ANNEXURE - III 

D. During the inspection, it was informed by the 

representative of Respondent No. 2 that they have applied 

for the permission from the ground water authority for 

withdrawal of ground water through borewells installed at 

the questioned site vide its application dated 07.03.2024. 

A true copy of the application dated 07.03.2024 of 
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7. 

Respondent No. 2 seeking permission from the ground 

water department is annexed herewith and marked as 

ANNEXURE - IV 

E. That the Respondent No. 2 issued a letter dated 22.03.2024 

to the Respondent No. 1, wherein it was informed that the 

Respondent No. 2 has removed all the deficiencies which 

were pointed out by this Hon'ble Tribunal and further, it 

was informed that for obtaining the completion certificate 

the Respondent No. 2 submitted its compounding map in 

the office of the Respondent No. 1.A true copy of the letter 

dated 22.03.2024 issued by the Respondent No. 2 is 

annexed herewith and marked as ANNEXURE -V 

F. It is to bring to the knowledge of this Hon'ble Tribunal that 

on the application of the Respondent No. 2 for obtaining 

the completion certificate, the Respondent No. 1 is in the 

process of demolishing the excess construction done by 

the Respondent No.2. 

It is most humbly submitted that the Respondent No. 1 has 

always been vigilant in exercising its duties and fulfilling its 

responsibilities with duc care and consciousness at all times and 
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also has been complying with the Orders/Directions passed by 

this Hon'ble Tribunal. The Respondent further undertakes to 

comply with any direction passed by this Hon'ble in course of 

the proceedings. 

It is most humbly prayed that this Hon'ble Tribunal may please take 

aforesaid action taken report on record. 

NEW DELHI 

DATE: .04.2023 

THROUGH 

RESPONDENT NO. 01 

SuL hUMARACeASAL 
AE MvDA 

RACHIT MITTAL 
Advocate for Respondent No. 1 

15

8215



C
am

Sc
an

ne
r

ANNEXURE-I
9

21
6

https://v3.camscanner.com/user/download


C
am

Sc
an

ne
r10

21
7

https://v3.camscanner.com/user/download


C
am

Sc
an

ne
r11

21
8

https://v3.camscanner.com/user/download


C
am

Sc
an

ne
r12

21
9

https://v3.camscanner.com/user/download


C
am

Sc
an

ne
r13

22
0

https://v3.camscanner.com/user/download


C
am

Sc
an

ne
r14

22
1

https://v3.camscanner.com/user/download


C
am

Sc
an

ne
r15

22
2

https://v3.camscanner.com/user/download


C
am

Sc
an

ne
r

ANNEXURE-II
16

22
3

https://v3.camscanner.com/user/download


CamScanner

ANNEXURE-III 17224

https://v3.camscanner.com/user/download


CamScanner

ANNEXURE-IV 18225

https://v3.camscanner.com/user/download


CamScanner

19226

https://v3.camscanner.com/user/download


CamScanner

20227

https://v3.camscanner.com/user/download


CamScanner

21228

https://v3.camscanner.com/user/download


CamScanner

22229

https://v3.camscanner.com/user/download


CamScanner

ANNEXURE-V

23

230

https://v3.camscanner.com/user/download


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }



